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. appeal is dismissed for want of clearance.

CUSTbMS; EXCISE & GOLD{CONTROL) APPELLATE TRIBUNAL,
NEW DELHI.

C/APPEAL NO. 258/99-NB(S)

(Arising out of Order-in-Original No. 16/CCP?LKO/99

dated 31.3.99 passed by the Commissioner of Customs

(Prev.), Lucknow).

M/s. Hindustan Paper Corpn. Ltd. Appellant
(Sh. Sandeep Narain, Advoate)

vs

C.C., Lucknow. Respondent

(sh. a.K. Jain, JDR)
P A

(Dated the 7th March; 2001)
PER S8.5. KANG :

The appellant is a Public Sector Undertaking
governed by the orders of the Hon'bie Supreme Court in
the case of 0.N.G.C. vs C.C.E. reported in 1992 (61)
E.L.T. 3 (S.C.). The reguisite permission £from the
Committee on Disputes is not produced. Therefore, the
However,
the appellant shall have liberty to file an application
for restoration of appeal on prodction of necessary
. (Dictated in

clearance from the Committee on Disputes.

Court).

'(S.S. KANG)

MEMBER (JUDICIAL)
Dt. 07.03.2001
vk

OrRDER No/] 352 /U//'N‘a& Cj/m)




